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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

UDYOG BHAVAN, NEW DELHI
 

 
Policy Circular No. 49(RE-2005)/2004-09     
Dated,
the  14th  February, 2006
 
 
To
 
            All Licensing Authorities
            All Customs Authorities
 
           
         Subject:-Import of re-conditioned
computer monitors.
 
 

 
Attention
 is invited to Policy Circular No.29 dated 06.10.2005 wherein re-conditioned

computer monitors were classified under EXIM Code No.847160. This classification
has been done
with the intention that such re-conditioned computer monitors are
not components of computers and
are hence not freely importable. A license will
be required for the import of re-conditioned computer
monitors in terms of Para 2.17 of the Foreign Trade Policy.
 

This issues with the approval of DGFT.
 
 
 

(Pratima Dikshit)
Joint
Director General of Foreign Trade

 
 
 

(Issued from F. No. 01/93/180/M-136/AM-99/PC-I(B))
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